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ORDERS OF THE TRIBUNAL 

I. 

i:. 

is: 
•. 

rd. Mr. 	.Mh.nty Ld. Cans1 

1ur the Applicant and Mr. Iveridra Kurnar 3j:., 

A. Additional Standing Counsel7 on whom a 	: 

f this O.A. has a1rady beei 

the m.iiterjals placed on 	cul- 

1ie 	plicant, Anadi Chrn 

cntjn:irq as Statistjca]. Investigator Cr 

f the Census Directorate of Orissa at Bh 

u isc.i?1inrv proceeding and ultimatel, 

with 7unishr . under -\nnexure. ,1C>, 
L 

23.5.04. Upon facing the punishrrnt, the Ap2licant 
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1 	23 .5 .3 un:r 	 1. 

Mha s anfl, as it appears, was a dre s sed to the 

Oisciplinary Authority; for which the Ap1icant 

idresse4 another reresentatjon under Annexure_V12 

'U'v the secretary to Governrmnt of Indja in the 

)epart,r1t of Home Affairs. HaTiing net heard from 

the authorities (on his aforesaid appeals), the 

72liCar1t has filed the .resent 0.A. under Section 

19 of the mjnjstratiVe Thibunal' s it, 1985. 

Lw is well settled that appeal is to be 

ubmjttd through the disciplinary authority. In 

ce present case, as it apars from Annexure/11, 

at5d 23.6.04, the appeal was addressed to the 

Discipliri ary Authority. If the auth,rity,to whom 
S.' 

the 	a1 uider Annexure?a/11 dated 23.6.04 was 

nt peeperly addressed then it WiS for the 

)isciplinary Authority either to intimate the 

:p1icant about the same. (with instructions to 

prefer the ap pe al to the proper f erurn) or to 

transmit the appeal to the cempetnt appellate 
S 

authority. The authority can not sit ever an 

appeal for indefinite period withOut communicating 

te th G re rrirnen t se ri ant. 

In the aforesaid premises, liberty is hereby 

grntd to the Applicant to out up an effective 

aal 

 

to the competent authority through proper 

channel by end of June, 2005, and1 if an appeal 

shall be preferred by the ;'%pplicant by end of June, 

203 5)then the Respondents should act properly 

to rdress the grievances of the Applicant (on his 

ai) by end of Septerer,2005. 

;jth the foresaid observ oi~tjAm and djrectim, 



1mq with cvi f the 9 
rrc cj za s 	of this r:9r iS 

to the IA. Counsel appearing for høth 

ti TI jcS 

el 

Irrber(Jujicja1) 
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